OPEN. CUURT

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH

( ALLAHABAD)

Allahabad This The 25th Day of July, 2000

Original Applicatton No, 724 of 1999

LORAM:

Hon' ble Pir, S, Liswag, Al

1= inod Kumar &/ o sri Loti Ram

¥ o Village Balia Kheri,
Manchar pur Hlock,

Near I,T,I, Ssharanpur,.

2= [haram Singh, 9o Sri Shyem Lal,
o Indira Calony, Near Railuway
Croesing, Meida Mill Fatak,

sharda Nagar, Ssharanpur,.

ete b i-tappli[:w
(B advs ari K.K, Misra)

VES US

1= Union Of India, thraugh Secretary,
Ministry Uf Finance, North EBlcodkg
New Delhi .
2= Conmissioner Incane Tax, Incane Tax Uffice,

Meerut,

3= Deputy Commissioner Of Income Tax,

Office Uf the Deputy Commissai oner

of Income Tax (Administration) Saharanpur,
t.ulq..ﬂﬁﬁpmdmt&

(By Advs Sri A, Mohiley,)
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(B Hon' Mr, S. Biswas, A.ll)
1= Heard caunsel for respondents,
2 It is mentioned that through an FGA, it has already been

suybmitted that the applicent has been granted temporary status on
30-10-89 by issuing of corrigendum by the conmissioner of Incame Tax
and the opplicant still working in that capacity as well as casuyal

employee, Therefore, the ceuse of ection in U,A, 724/99 does not

survive and it becane infuctuwus,

3= In the situaticn, the case is dismissed as infructuous
if any part of the submission, is not factual correct, the epplication
is at liberty to file a fresh U.A./ I, A, Accordingly, the O-A, is

dismissed,

Lo No order as to cokbs,
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